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SHRI V. NALLASENAPATHY
MEMBER (T)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 2I.1I.20I7

Daimler Financial Senices lndia Pvt. Ltd
V/s

Gaurang Doshi Productions Plt. Ltd.

SECTION oF THE COMPANIES ACT: I & BP Code 2016.
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ORDER
CP No.1435/l&BP/NCLT/MB/MAw2017

Looking .t the Affidavit o[ sen,ict, filed bv thc Petitioncr .)nd the

c()nsignment report tagged, it appears that the poshl authorities nr.tde.r rt,mark

"Door locked - intimation served", but bv looking at track report, it appcars that

post.r l .luthorities attempted to s€rve notice at 10.00 p.m., bl rr,lrich time w1.ro n.ou [1

be there to receive it.

We wonder horv the Postal Authorities ivould try to serve noticr,.it 1o.ffi p.nr.

upon the Corporate Debtor, it is looking doubt[u] r,r'hether anv such attempt h.is been

made.

Having felt such attempt is doubtful, the Petitioner is ag.rin directed to serr e

notice upon the Corporate Debtor to ensure that deli\'erv is happenerl during rlav

time.

List th is matter for filing AffidaYit of servic(. on l.l2.2017.
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